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1, Shri T, Deminiec & Others
2, Shri Anil Kumar & Others ;
ri Radhsy Pandit
: 4, Shri Shankar Manjhi & Ors, )
‘ S. Shri Rajesh Kumar & Anr,
6. Shri Oshiar Manjhi & Ors,
7. Shri Chaman Lal
B. Shri Shyam Lal & Ors,
9, Shri Kanal Kishore & Ors, wees Applicants
10, Shri Vishnu Dev Yadav
11, Shri Sunder Singh Rana & Ors,
12, Shri Ram Niuas Mishra .
13, Shri Rajbir Singh & Ors,
14, Shri Satyender Manjhi & Anr,
15, Shri Sanjay Kumar
16, Shri Asheok Kumar Manjhi & Anr,
17, Shri Vijay Pasvan & six Ors, ‘)
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Unien of Indiag & Another L Respondents

® Fer the Applicants eeee Mr, E.X, Joseph,

: : Advecate wi th .
Mr, B.N, Bhargava,
Advocate,and Sh,

_ A, K,Bhardwaj, Advects
aea® S/Shri N,S, Hohtu.
e _ ‘Xﬂ.L. Verma,
oY : A ol : Advocatu and

v ARAE ) itlphon,
CDRAH‘ H-n'bl- Mr, P.K. Kartha, Vico—Chairnan Judl, )
: Hen'ble Mr, D,K, Chakraverty, Administrative Member,

Fer the Respendents
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‘. 4 v .In. Kameshuar Prasad's case, the Tribunal ehserysd
that the S5,;S5.C, is a part ef the Departmznt of Personnel
& Training snd that if after the additioenal verk arising , |
eut ef an examination getslovar, and ‘casual werkers
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any qf-thagqthar‘Mings in the Departmsnt of Personnel 2
Training and: not. necessarily in the of f ice. of the S, S.C,
" The raspnndeﬁts wers directed te prepare. a list of
persens engaged as casual labourers from time te time,
‘accerding te the 1length of service pqt in by them in
that capacity., The list ceuld be common te the effices
of both,thc.Dopartment of Persennel & Training and the
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give any mandatory directions to ths respondents not te
entrust certein {tems of uvork prasédtly hancled by the
, c¢sual labourers to a Jet¢ Prccessing Agwncy 1n the ?ﬂ
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13.: In big d-partmonts 1iKe the Ralluays, and the Pests
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c;ségl lgbourerslpur;ﬁaaéAéo the directiona given by the
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